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IN THE CENTRAL ADMINISTRATIVE TRIEMIAL A JAIPUR EBEICH, JAIPUR.
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Date of Decisicn: 19.9.97
OA 5/97
Mawama w/c Late Shri Durai Swami, unskilled Femalé Peldar Fhalasi uander IDW
(C). phulera.
... Applicant

Versus
1. Union of India through General Manager, Western Railway, Churchaate,
Bombay.
2. Dy.Chief Engineer (), Western Railway, Ajmer.
2. Jr.Engineer (C), Western Railway, Phulera.
. «. Respondents
CORAM:
¢ BO'ELE MR.SIFAL FRISHIA, VICE CHAIRMAN |

Fcr the Applicant v ve. Mr.R.N.Mathur
For the Respondente ees Mr.2.F.Chanchlani,2.3.,

departmental representative

O-R D-ER

FER -HIM'BLE- MR.3OFAL FRIZHIA, VICE CHAIRMAN

Applicant, Mawama, has filed thiz applicaticon under Section 19 of the
Administrative Trilunals Act, 1985, for geeking a direction bt the
respondents not  to transfer her from Phulera. This applicaticn is alao

directed against the denial <f terminal kenefits.

(8]

. Heard the learned ocounsel for the applicant and Mr.2.F.Chanchlani,

Office Supdt., departmental representative for the respondents.

2. The farts giving ris; te this applicat.ion are that the huskand -f the
applicant while working on the post <f Gangman, at Fhulera, died on 20.3.93
due to an accident. ©n his death, the applicant was given agp>intment as
Female Peldar Fhalasi on ocompassionate hbasiz at Phulera. There=after, zhe
represented to the respondents for finalising the case for terminal bencefits
amTruing ;:,n the death of her husianid. However, the applicant was transferrad
in the Ajmer Division, at Fhalnma, on temporary hkasis. WMo written crder of
transfer was passed. The applicant is a widow. She has to maintain three
.children. She has stated that being a low paid emplsyee her life may hecome
miserakle in case she is transferred to some cother place. The departmental
'fepresentative has stated that the applicant iz still serving at Phulera and
che has been absorked at Phulera itzelf. 1In regard to the grant o~f terminal
lenefits, crders have already been issued vide ocommuniczaticons dated 29.5.97
and Z20.%.97, which have heen produced by the Jdepartmental repreaesntative

Cﬁ'ﬁi{;ﬂ\’{’ tzday. These communicationa have bkeen taken on the rvecord.  Aconrding t
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these oommunicaticng, terminal henefits have been granted to the applicant.

In the circumstances, this application has Lkecome infructucus. It 1is,
theref-re, dismissed. M- crder as to costs.

(G2PAL KRISHNA)

VICE CHAIRMAN



